
IN THE CENTRAL ADMINISTRATIVE TFIEUUAL: JAIPUR BENCH: JAIPUR. 

C.P.No.35/1996 in OA 170/9~ Date 0f order: 13.1.98. 

Vijay Chawla S/o Shri Jai I~ishan, R/c. 
Rajapark, Adarsh Nagar, Jaipur. Presently 
Collector, Western Railway, Ratlam Division, 

~.7 ,P.amgali 
p.:.sted as 

Ind.:.re. 

No.7, 
Ticket 

: Petitioner. 

Versus 

1. Shri M. Ravindra, General Manager, Western Railway, 
Churchgate, Bombay. 

2. Shri Dev Raj Sharma, 
Western Railway, ·Jaipur. 

Divisional Railway Manager, 

Respondents 

Mr. R.N.Mathur, counsel for the petitioner 
Mr. Manish Bhandari, counsel fer the reepondents 

CORAM: 

HON'BLE SHRI 0.P.SHARMA, MEMBER (ADMINISTRATIVE) 
HON'BLE 3HRI RATAtl PRAFASH, MEMBER (JUDICIAL) 

G-R-D-E-R 

(PER-H0N'BLE-SHRI-0.P.SHARMA 1 -MEMBER· (ADMINISTFATIVEl 

In this contempt petition filed under Section 17 of the 

Administrative Tribunals Act, 19S5, the petitioner Shri Vijay 

Chawla has prayed that the respondents may be suitably 

punished for commiting contempt of court in not complying with 

the directi.::.ns of the Trit.1mal c•:•ntained in ite order dated 

1~.9.1994 passed in OA No. 170/9~ 2hri Yamlesh Yumar & Others 

Vs. Union of India and others. 

:2. The directions of the Tt·ibunal contained in para 8 of 

its order read as under:-

"8. We have considered the matter carefully, in the 
circumstances of the present case, we direct the 
Government respondents that they shall in the first 
inetan•::e, offer app.::.intments to the pers.:.ns initially 
nominated for appointments as Ticl:et ('c•llectors in the 
Jaipur Division- ln the order of their eenicrity to the 
extent vacancies are at present available after 
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c.:.nsi.:Jering case:: .. ·=·f pers.:.ns rendere'd ::urplus. Thc.se 
who cann·:•t be abs·:.rbed in the Jaipur Divisi.:·n f,:.r the 
reascns given by the government respondents, may be 
C·ffered appointments in the neighb·:•uring Divisions of 
-Jaipur in the Western Railway and may als.:. be .:.ffered 
appointments in other Division:: of the Western Railway 
in the c·rder .:.f their seni·:·r i ty in the merit 1 i st. 
Those c.f the arpl i cant~ \olhc· have n·:·w e:-:pressed their 
willingne::s to be appc-.inted/aJ:.sc•rbed in the Bc.mbay 
Divi::i•:.n may t.e app.::dnted/abs.:.rbed therein at present. 
As S·:·.:·n as va•::an.::ies start te.::.:·ming available in the 
Jaipur Divisio:.n, th.::·se .:.f the appli.::ants Hh•:· are l:een 
to come bact to the Jaipur Division may be brought tact 
to Jaipur Division in the order of their seniority. We 
make it clear that the persons brought back to the 
Jaipur Division in accordance Hith directions given 
at..:.ve shall n.:.t l.:.se seni•='ri ty as per their original 
merit pc.siti.)n. The dire.::ti.:.ns given in this paragraph 
shall be applicable to all the persons who::e names were 
forwarded for a~p~intment/abeorption a:: Ticket 
Collectors in the Jaipur Division, regardless of 
whether they have filed ap~·li.::atio:·ns bef,:.re the 
Tribunal or n··Jt. This is intended t·:· ensure that no 
injustice is done to persons who may otherHise be 
seni.:-r to:· the applicants as ~~er their merit P·Jsiti•:.n. 
We e:·:pect that the respc·ndents• shall app.:.int/aJ:.s.:.rb 
these 1=-ers·:·ns in a·::cc.rdan.::e \·lith the at .. :.ve directi•Jns 
wi th·:·u t any undue delay, as they have been .~n.,ra it ing 
appointmente, f.:.r c.ver a year n.::·'i.v. We rnal:e it clear 
that the right of the private respondents otherwise 
eligible fo:.r the p.::.sts of Ticl:et t::ollect·:·rs ::hall n·:·t 
be effected." 

The respondents filed their reply to the contempt 

petiti·:•n. The Trit.unal had given certain direction:: ·Jn 

::::0. ;:: • E•S•7. Thereafter the reep.:·ndents have paseed .:order dated 

15.1::::.1997 by which they have traneferred the petitioner, 

amongst others, to Jaipur Division. Thus, the direction of the 

Tribunal t·egarding transfer ba·:::l: >:·f the petiti·:·neJ; t•:• Jaipur 

I•ivisi.:.n hae t.een •X•rnplied with. The learned c•:.uneel f.:.r the 

petitioner has, howe~er, pointed out that there is no specific 

mention in this order regarding retention of the seniority of 

the petiti·:•ner in ac•::t:·rdan.::e with the c.rder of the Tribunal. 

The Tribunal had directed that on tranefer to Jaipur Division, • 
the petitioner ::hall not lose hie ::eniority as per his original 

merit position. I~ vieH of the appreheneion of the petitiGner 

that his eeniority may not be maintained as per the directions 

of the Tribunal and after hearing the learned ~0unsel for the 
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parties, we direct that the respondents shall make a specific 

order with regard to the seniority of the petitioner in 

accordance with the directions of the Tribunal. The respondents 

may further inform the perE'c.ns menti.:.ned in the c·rder dated 

15.12.1997 that th.:.se .:.f them \vhc· ha7e n.:.t joined the Llaipur 

Divisivn under the apprehension that their original seniority 

may not be retained may nc•\v join the Division within fifteen 

days of the receipt of their communication. The contempt 

pe~iti0n stands dispoeed cf. U0tices issued are discharged. A 

copy of the order dated 15.1~.1997 has teen taken on record. 

Ql0~vvU~ 
(RATAN PRAKASH) 

JUDICIAL MEMBER ADMINISTRATIVE MEMBER 


